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being in pay of Birlas

says—when a senior Member says
that, she just cannot say that ghe is
asking somebody to furnish the facts,
That will not satisfy anybody and the
cloud of suspicien will coatinue 10
heng. Therefore, I appeal to her not
to go by small procedural things,
whether it was in order or not. What
is important is that serous allegations
have been made and therefore let us
call the highest judiciary to our
rescue. But first I want a parliamen-
tary committee to go into this.

Mr. Speaker: Shri Madhu Limaye
says that he has written to me on this
but I have not yet seen that. Now a
new suggestion has been made. In
view of this, may 1 suggest that we
proceed with the next item so that it
will give me time to see that and
later gn, if necessary, I will consider
this,

Shri 8, A. Dange: When you pay
attention to Shri Madhu Limaye’s pro-
position :n your Chamber, may I
request you to add to that onc more
item. It is pot only a question of
Shri Arjun Arore’s facts being weri-
fied but also it is a question of Shri
Gulzarilal Nanda, the ex-Home Minis-
ter, having stated that 45 Members
of this House were in the pay of
Birlas. That ghould also be added to
Shri Madhu Limaye's proposition.

Shri Hem Barus (Mangaldai): May
1 cite a precedent of this House?

Mr, Speaker: So, if the House
agrees, 1 would take it out now and
consider the question raised by Shri
Dange, Shri Madhu Limaye, Professor
Ranga and o' hers.

Bhri Hem Harua: 1 want to help you
in that.

Mr. Speaker: If you want to go
through the calling-attention, each one
of you is going to put questions and
unaturally she has no answer because
she has asked 8hrl Arjun Arora to
give her the facts.

Skrl 8. M. Banerjee: It is no use. ..
(Interruption). )
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Mr, Speaker: Now we will proceed
to the next item on the agenda and
will take up this question separawy.

1253 hrs,
PAPERS LAID ON THE TABLE
Avprr Rerort (Civin), 1967 oN ReveEnue
Reczrrrs

The DéPuty Prime Minlster and
Minister of Finance (Shri Morarjl
Desai): Sir,

1 ‘oeg o iy vn e Talthe a cupy
of the Audit Report (Civil), 1967
on Revenue Receipts, under article
151(1) of the Constitution
[Placed in Library. See No. LT-
450/87]

Axnvar ACcOoUNTs OF THE CoCHDN
Porr TrusT Fomr 1085-88 Anp Nori-
FICATIONS UNDER MoTor Vesrcres
Act

The Minister of Transpory and
Shipping (Dr. V. K. R. V. Rao): Sir,

(1) I beg to re-lay on the Table—

(i A copy of the Annual
Accounts of the Cochin Port
Trust for the year 1965-66 and
the Audit Report thereon
under sub-section (2) of sec-
tion, 103 of the Major Port
Trusts Act, 19063, [Placed in
l‘..i?bmm. See No, LT-105/

.1

{ii) A copy each of the following
Notificatlons under sub-section
(3) of section 133 of the
Motor Vehicles Act, 1539:—

(a) The Delhi Motor Vehicles
(Third Amendment) Rules,
1966, published in Wotifica-
tion No  F.B8(13)/85-88.
Transport In Delhi Gazette
dated the 22nd December,
1568,

(b) Notification No, 158/08/F.
No. 63-322/68-Pub. publish-
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Gazette daied the Bt Dec-
ember, 1966, making certain
amendments {o the Anda-
msn and Nicobar Islands
Motor Vehicles Rules, 1689.

(c) Notification No, 166/68/F.

No. 68-281/66-Pub. publish-
ed in Andaman and Nicobar
Gazette dated the 27th Deec-
ember, 1966, making certain
amendments to the Anda-
man and Nicobar Islands
Motor Vehicleg Rules, 1839.
[Placed in Library. See
No, LT-186/67.]

(2) | beg to lay on the Table—

(a) Annual

(b) Annual

(i) A copy of the following papers

under sub-section (2) of sec-
tion 103 vf the Major Port
Trusts Act, 1083:—

Accounts of the
Visakhapatnam Port Trust
for the year 1964-85 and the
Andit Report  thereon.
[Placed in Library. See No.
LT-451/67].

Accounts of the
Mormugag Port Trust for
the year 1964-65 and the
Audit Report thereon.
{Placed in Library. See No.
LT-452/67.)

(i) A copy of the Annual Report

of the Centra] Road Transport
Corporation Limited New
Delhi, for the year 1985-88,

(1) of section 8IGA
of the Companles Act, 1906
[Ploced i Library, See No.
LT-458/67.)

(iii) A copy each of the following
Notifications

under sub-gection
(3) of section 122 of the Major

‘Port Trusts Act, 1908: —

MAY 20, 187

Amendment HRules, 1968,
published in Notification No.
G.SR. 1977 In Guzette of
India dated the 24th Decem-
ber, 1086. [Placed in Lib-
rary. See No. LT-454/687.]

(b) The Major Port Trusts
(Payment of Fees and Al-
lowanceg to Trustees)
Amendment Rules, 1966,
published jn Notification No.
GSR 2027 in Gazette of
India dated the 31st Decem-
ber. 1966, [Placed in Lib-
rary. See No. LT-455/67.]

Bgrnoaws Scmrr or Lasourn MmnisTer's:
TALK

The Depaly Minister in the Minis-
try of Informatiom ang

(Shrimatl Nandinl Satpathy): Sir, on
behalf of Shri K K. Shah, I beg to
lay on the Table a copy of the
Bengali Script of the Labour Minister
of West Bengal, Bhri Bubodh Banerif's
proposed talk on the All India Radio
on the 1st May, 1967 along with its
English translation. [Placed in Lib-
rary. Seg No. LT-438/87.)

Shri 5. M, Banerjeo; (Kanpur): Sir,
Shrimati Nandiné Satpathy has leid &
of the Bengali script of the
Labour Minister of West Bengal, Shri
Subodh Banerji’s proposed talk on the
All Indis Radio on the 1st May, 1967
translation.
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